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STARRED QUESTION NO. 288 
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Regulatory Exemptions for Industries 

 
*288 SMT. JYOTSANA CHARANDAS MAHANT: 

DR. AMAR SINGH: 
 

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to 
state: 
 
(a)  the rationale behind exempting certain industries from obtaining approvals, particularly 

in light of the rising air pollution levels in the country; 
(b)  whether the Government has conducted any assessments to determine the potential 

Environmental Impact of exempting industries from pollution control regulations, if so, 
the details thereof; 

(c)  the measures taken by the Government to balance the reduction of compliance burdens 
for industries with the need to safeguard air and water quality; 

(d)  whether the Government has any plans to implement alternative monitoring or audit 
mechanisms to ensure that industries classified under this category adhere to 
environmental standards; and 

(e)  if so, the details thereof and if not, the reasons therefor? 
 

 
ANSWER 

 
MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE 
(SHRI BHUPENDER YADAV) 
 
  

(a) to (e) : A Statement is laid on the Table of the House. 
 

 
*** 

 
 
  



STATEMENT REFERRED TO IN REPLY TO PARAS (a) TO (e) OF THE LOK 
SABHA STARRED QUESTION NO. 288 DUE FOR REPLY ON 16.12.2024 
REGARDING REGULATORY EXEMPTIONS FOR INDUSTRIES BY SMT. 
JYOTSANA CHARANDAS MAHANT AND BY DR. AMAR SINGH, HON’BLE 
MEMBERS OF PARLIAMENT:  
 
(a) & (b) : The Central Govt. has amended Section 21 of Air (Prevention and control of 
Pollution) Act, 1981 and Section 25 of  Water (Prevention and control of Pollution) Act, 1974 
and exempted certain categories of industries from obtaining consents. Consequently,   
notifications [{G. S. R. 702 (E) dated 12-11-2024 (Annexure-I) under section 21(1) of the Air 
Act and {G. S. R. 703 (E) dated 12-11-2024 (Annexure-II)) under section 25(1) of the Water 
Act] have been issued to exempt white category of industries completely from consent 
mechanism and other categories from consent to establish if they take environmental clearance 
under Environmental (Protection) Act, 1986. This exemption will not only reduce compliance 
burden on industries but also promote Ease of Doing Business by reducing duplication of 
approvals.  Exempting certain categories of industries will not have any adverse impacts on 
environment, since the above notification effectively integrates the two procedures rather than 
doing away with the consent mechanism.  The State Pollution Control Boards (SPCBs) will 
have opportunity to put forth their conditions during environmental clearance process which 
will be included in the environmental clearance conditions.  

 
The Central Pollution Control Board (CPCB) classifies industries and other sectors into 

red, orange, green and white categories, on the basis of Pollution Index (PI) which is a function 
of water pollution, air pollution, and hazardous waste generation. Based on the Pollution Index 
(PI) classification, the PI for industrial sectors are Red (PI ≥ 60), Orange (40 < PI <60), Green 
(21 < PI ≤40) and White (PI≤20). White categories of industries are considered practically non-
polluting industries and are exempted from obtaining consent to establish and operate. 
 
(c) to (e)  : The purpose of this amendment and notification was to prevent multiple approvals 
by some industries under environmental laws. This was a duplication since the criteria for 
environmental clearance and consent were overlapping. However, environmental clearance 
conditions take into account the consent to establish conditions regarding which a Standard 
Operating Procedure has been issued (Annexure-III). 

 
While exempting certain categories of industries for reducing compliance burden, due 

care has been taken that conditions for protecting environment are not compromised. For this, 
a detailed Standard Operating Procedure (SOP) has been issued. Under this SOP, completely 
exempted units intimate to State Pollution Control Boards (SPCBs) in the form of a self-
declaration that they are complying with all prevalent rules and regulations so as to ensure that 
no activities other than those intimated, are carried out by such exempted units.  

 
In the case of exemption from Consent to Establish, the conditions related to Consent 

to Establish as stipulated by the concerned SPCBs form part of the environmental clearance 
conditions, in each case, so as to ensure that industries comply with the concerned environment 
rules and regulations. SPCBs have a well-defined role during environmental clearance process 
and can carry out necessary inspections/assessment, as may be required.   Barring, White 
Category Industries, all other industries are mandated to obtain Consent to Operate separately 
from the respective SPCBs/PCCs.   

 
**** 


























